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.... Applicants
versus

A- Respondents

Sat. Raj Kuaarl l t^Applloant
-l'T. T'." J "versus - • ''

Union of India &Ors. •••• Respondents

Corae:- " .. • i-

The Hon'ble Nr. Justice S.K. Dhaon, Vice-Chalraan
The Hon'ble Nr. B.N, Dhoundiyal, Ne«ber(A)

Sh. G.D. Gupta, counsel for the applicants in^ ^
t).A.Nos. 34M/92 4 517/93.

Dr. D.C. Vohra, counsel for tl» applicant In
0.A.No.425/93.

None for the applicant In O^A.No. 93B/92.

Ns. Ashoka Jain, counsel for the respondents in
all the cases.'
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3UDGENENT

(delivered by Hon'ble Nr. fi.N. Dhoundiyal, NeaberCA)

As all the applicants are Area Volunteers

aorking under the Urban Developaent Deptt.* of Delhi

Administration and have raised coiMon issues, ae proceed

to dispose these ^>cve mentioned O.As. by a coaaon

^idgeaent.

The tmdisputed facts of the case are ^that

around 48B Area Volunteers aere selected In the aonth -of

April, 1989 for aorking amongst the Jhuggi-Johopri

daellers for ^Imrrhoea Nanageaent, Iwunlsatlwi etc. They
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Increase.) to' lis.St/- fer .orkti.9 iayv V'̂ l^tsVnany the,,.,
expenditure eas »t out of theAbttery J-upd:,^)^

-ifVif

IpayMnt MS »ade "oot:of Wflan Provtsiiih..Sirere^. then:^
they ere'beio,, associated;

" ' ' ' ' " ' jlr'ii.>• '

Pro9ra«»e »thich «as to be furoted err the bisW^^»»»
by the 6ovt. of India,"l^thi Adeinistfation end ^ICEF. ,
' '* - . . . . ;j. '••••:. *1^ '• • ' ewy

j^t of the. .h.rked fro.

to 15.U.1989. 18.1I.1989 to 3lV4.l99» «.^ >5,5.1998 ,tp.j.>.-
tin date, in Deceeber, 1992 soee i> t^>.a Volunteers
approached this Irihunal in O.A.ho.Mltm^rayin, that
their servicM .ere likely to- be dist^sri =«ith -fro.
1.1.1993. Another batch of «>plicants filed B.A.)(o.425/93 T4)?

on 16.2.1993. The services of hrea Volunteers are
continuin, «.)er ,t}» protection of interi. orders passed

•t, this Tribunal >5ill«y »«»' '.ssistin, the'. ,
project staff. As on 17.12.1992 there .ere 28i Area
volunteers .oricin, .ith the ad.inistration and^the nueber .,^|

- t

has co«e down 267 by iiay, 1993.

/ •* ,

• *»•.

The ouestic of continuation of the services
of area volunteer .as taken up by Delhi Ad.inistration
.ith the Dovt: of India. Under the fh.id.l»- iss«U>V;;l

Ao.,9- Proiect jafficer was to bethetovt. of India, one Asstt. Projector
appointed for 2iH

„.Ued nuober of posts Muld be available under the U8S
PropraMe. It ..s .!» "-0
Mstt. froject 'irffVcers rather than doing the grass r«uv

• under the UbS schcwe had assi^^ »♦lorh as envisaged under tne

.nle over the ARea Volunteers. The Area^iffiervisory role over

.,ol«.teer Pro.-. -erefore. revieMd U .as
necided that the present arr«r,e.ent should co.e to ». «r

dstes? ' •' ffrO "yrc^-r
.w-rjeT-
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by 31.12.1992. .ddUlon.l post, of ^Os «r. to b. cr..t«.
„-p.y .pprovod oorss «.d th. ssl.etlons b. r.str^ct.d to
br., VoluntoTs. Instructions ""
bspartsents to pivo pr.fer.ncs to Ar.. Volunteers for

•0. f also for appointment in the training,direct recruitment as also ror «w

.ours, for povernsent iobs. Any A.V. not adjusted In the
above .anner »as not to be continued beyond 31.12.1992.

in 0.A.No.517/93 a plea has been .ade that
-ao« of these Area Volunteers can be absorbed in the

Plannin, Oepartsent and directions have been sought that
the respondents should do so -ithout .akin, the. to
co.pete .ith the outsiders in a.ritten test.

have gone through the records of the case ;

and heard the learned counsel for the parties. The
' learned counsel for the respondents has vehe«ntly opposed

the applications on the grounds of nonsigning of
• 0.A.No.3aM/92 by all the applicants, one applicant

signing .ore than one application and applicants not
having any right of e.ploy.ent in the absence of
vacancies. She has also stated the fact that applicants^
are not e«.loyees but^e Volunteers »ho are getCng .
honorariu.. The facHthe .axi.u» age li.it .as 4t years
also sho»s that the adainistration .as not thinking of
taking the. on regular basis. Their recruit.ent .as done
for taking preventive steps after the out break of
cholera/gastro entritis in 1988. The learned counsel for
the applicant contended that the applicants .ere wrking
as Area Volunteers continuously fro. 1989 and had been

appointed in open selection after being sponsored by the
E.ploy.ent Exchange. The adainistration has found their

h
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work useful and had proposed to continue thea. Out of 28f

Area Volunteers reaained to be absorbed^ 2f8 can be

absorbed as APOs and soae Area Volunteers can be absorbed

in the Planning Oepartaent. The Deptt. has already

passed presidential order on 1.2.1993 .whereby direct

recruitaent in other departaent was stopped till the Area

Volunteers were absorbed. He pleaded that tiae aay be

given to the departaent to absorb all the Area Volunteers

and that this Tribunal supervise the absorption. He also

argued that the central guidelines were not now applicable

as the scheae stood transferred to the Delhi

Adainistration.

A perusal of the records shows that though the

scheae has been transferred to the Delhi Adainistration,

the Planning Coaaission insisted on the guidelines in the

All India ABS scheae aay be followed. It is also clear

that positive steps have been taken by the adainistration

to adjust as aay,^ as Area Volunteers in different
deparL«ents and that for the approved plan for 1993-1994

provisions have been aade for this scheme. We have also
seen a letter dated 11.12.1992 whereby the Secretary.

Legal Cell, Govt. of India, Delhi Administration has
requested the Commissioner of Police to consider adjusting

the Area Volunteers against the vacancies in appropriate

grades in that department. It is not knoun whmthM thfre.
has been any response from the Pol ice . department which

would be in a position to absorb a large number.

In view of the foregoing discussion, we hold

that the process of absorption of Area Volunteers iti •*
different departments of Delhi Administration has to be

' -2 I f
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. ,xp.dit.d ««1 -ttw »ro9r.ss h« to be «<»ito«d re,al.r»*.
The appHc.t(on» ere. therefore, disposed of eUh the

directions to the respondents to take all steps for
- absorption of - the -Area ifolonteers eithin a period of 6

•onths froa the date bf receipt a copy of this judgeaent.
The services of the Area Volunteers shall continue t-iU
all of the. have b«=n absorbed or till 31.3.19M whichever

is later. At the end of this period, it .ill be open to
the respondents to discontinue the engage.ent though a
list of Area Volunteers still reaaining to be absorbed aay

be aaintained for ^orption against future vacancies. As
regards the relief sought in O.A.No.517/93^« direct the
respondents to strictly folio, the instructions contained
in circular No.F.3/ll/92-service3-n dated 1.12.1993 i.e.

only after specified groups of eaployees including the
volunteers of Urban basic Services have been absorbed, any

•recruitment from outside will be resorted to.

There mill be no orders as to costs,

(B.N. Dhoundiyal)

Heaber(A)

(S.K^ Dhaon)

Vice-chairman
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